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FINAL ORDER NO.       62540/2018 

 

Per : Ashok Jindal 

 
 The appellant is in appeal against the impugned order wherein 

the Ld. Counsel (Appeal) has passed the following order, since no 

assessment order is available in difference to the declaration filed 

entry under agitation the appeal is not maintainable following the 

judgment of Hon’ble High Court of Karnataka. The appellants are 

advised to approach the proper officer for issue of assessment order 

and thereafter take appropriate action.  



APPEAL NO. C/4104/2012 
 

2 

2. The matter was listed several times on 14.06.2017, 22.5.2018 

and as on today the noticee sent for hearing  has received with 

remarks left by the postal authorities, in that circumstances, the 

appeal is taken up for consideration of its merits. In the impugned 

order, the Ld. Commissioner (Appeal) has directed to the adjudicating 

authority to pass a speaking order in terms of Section 75 of the 

Customs Act, 1962. In that circumstances, we do not find any 

infirmity with the impugned orders, the same are upheld.  In result, 

the appeals filed by the appellant is dismissed.  

             (Order dictated and pronounced in the open court) 

 

Devender Singh 
Member (Technical) 

       Ashok Jindal 
               Member (Judicial)  

 

 
Kailash 


